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1 ISEPC/ISP/ACVS/070 August 25, 2009 Rs. 1,37,02, 631.00

2.SEPC/ISP/ACVS/071 August 25, 2009 Rs. 49,66, 840.00 3.

SEPC/ISP/ACVS/0182 September 13, 2010 Rs. 21,45, 000.00

4. SEPC/ISP/ACVS/0183

September 13, 2010 Rs. 6,12, 811.00 5.SEPC/ISP/ACVS/0254 August 02, 2011
Rs. 2,88, 000.00 6.

SEPC/ISP/ACVS/0256 August 04, 2011 Rs. 22,48,480,.00 7.
SEPC/ISP/ACVS/0269 September 09, 2011 Rs. 1,03, 006.00 8.
SEPC/ISP/ACVS/0271 September 23, 2011 Rs. 7,55, 468.00 9.
SEPC/ISP/ACVS/0184 September 19, 2010 Rs. 4,94, 063.00 10. 1100003262
September 24, 2010 Rs. 2,53, 690.00
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DISCLAIMER

The translated Judgment in vernacular language is meant for the restricted
use of the litigant to understand it in his/her language and may not be used
for any other purpose. For all practical and official purposes, the English
version of the Judgment shall be authentic and shall hold the field for the
purpose of execution and implementation.




